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The Lok Sabha met at Eleven of the
Clock

MR SPFAKER i the Chair}
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ORAL ANSWERS TO QUESTIONS
Bill on Industrial Relations

*24]1, SHRI C.T. DHANDAPANI ;
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether all the Labour Trade Unions
have been consulted with regard to the
introduction of the Industrial Relations
Bill; and

(b) 1f so, what were their views ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RFHA
BILITATION (SHRI1 BALGOVIND
VERMA) ; (a) and (b). The proposed
comprehensive  Industrial Relatiops Jaw
will take into account the various views
expressed during protracted  consultations,
with the trade nnions and others, that have
taken place sinve the Government received
the report of the National Commission on
Labour.

SHRI C, T. DRANDAPANI : Bvery
body kvows the state of industrial rela.
tions and the nynber of man-days lost due
1o ik of understanding bumnwn&:e‘
tisnaderment  and  eimbloysess
W is bring uk&n by the Govern:

wnd mn ars they going fo implement
th suggestions ¥
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR.K. KHADIL-
KAR): The guestion 1s about industrial refp.
tions law and we contemplate bringing for
ward & Bill on the basis of the recommendi-
tions of the National Labour Commission,
We placed it before the tripartite body, the
last national labour conference. The three
national trade nnions met together as a
group and they have submitted their agree-
ment On that basis we are bringing for-
ward that legislation. As for the second
part, we are in consulation with the State
Labour Ministers and 1 think | should be
able to mtroduce legislation i1n the next
sesston.

SHRI B. V. NAIK : Is that Bill going
to be only bilateral relationship between
fabour and capital or between labour ' and
management ? Are you also going to consider
the points of view of the consumers whe-
ther ndividual or collective or group ?
Will the consumers’ point of view be taksn
up as part of the mdustrisl relationship ?

SHRI! R. K. KHADILKAR : Every time
we take up this question of industeial
relationship, we keep in mmd the probable
effect that it wil have on the consumers,
Beyond that there is no special organisation
whom we could consult.
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SHRi R.K, KHAD!LKAR Thlt is

¥ not one of the three national trade union
- centres. Certlmly T talk with their Ieaders
: but not as “an orummion.

' SHRIA. P. SHARMA : Tt is gratifying
"“wnote ‘that the ‘minister has consulted the
i “threé. -ndational trade union centres, as he
Lo calls ‘them, - May 1

o lndustritl Relations Bill is also - going to
- affect'.the lakhs of Central Government
"-'empmyees and may I know whom he is

inc t& consult about them i

o .';-'SHM R K. KHAD!LKAR : Central
7 Government. employees  are 3ovemed
... separately under the JCM. Their machinery
for consultation is  different.
mvgntion mt uovemed by mdnstrial law
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“keeping in view the general consensus that
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MR. SPEA&BR

SHRIR. K KHAD!LKAR. The Qwec
national trade union centres’ havc tormed a
Council of Trade Uniom Through thut" e
they can. take _up . certain ' 'matters and
approsch the Government. 8o far as tising -
prices and - otber causes for -industrial -
discontent are eoncerned. we deal with them . -
separately, This is not a form for. dealmz )
with individual problems. '

SHRI §. M. BANERJEE ; What about
the dema_x‘id_ for wage rise and bonus ?

SHRI A. P. SHARMA : Industrial
relations do not deal with wages and bonus.

SHRI R. K. KHADILKAR : That is
right. Industrial relations law does not
desl with wage_ structure and bopus. ‘

MR. SPEAKER You do not mmnisev
the Chair. He does not. recoghise the
Chair.. What am 1 todo ? Kmdly hnvea .
look at mic also; ' o

SHRI R K. KﬁADILKAR : 'Yg.. sgﬂ co

SHRI M, . RAM GOPAL REDDY !t‘-f :
is gratifying -that the. Labour Minister is.
oonaultiuz the: ‘labour ommm:om beﬁm_-_'_-
enacting laws. ‘Will he advise the other
ministries also to consult thn othex lutemu R

MR S?BAKER I'Inue bc telw
this qmnon.
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ﬁnouood Do not provoke 'them
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" ‘Iitiour Joes not exist in the. public  sector
B 'uu&:mhmofthhcounw. do thie governs

: '“thiswmtidnmm public sector under-
takings 2. R

" SHRI R K KHADILKAR Industinl-
law will apply topubhc sector undbrukings
as wcll ‘ .

‘ c;mre' of Iron ore Mining Industries
in Bihar -uq_ Orissa

4+
*242, SHRI GIRIDHAR GOMANGO :
" SHRI RAM SHEKHAR PRASAD
~ . SINGH :

Will the Minister of STEEL AND
: MINES be pieued to atlte .

- (&) whether 1ron ore mining mdustxies"
‘ mun Barajamda. cnd Banspani areas of-
‘ Bihar md Omu are facing closum. ‘

(b) whethef 10.000 workers have a!m:dy‘
. -been retrenched from Jumary 0 Mmh,
L med S

nthil uard?
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 reviow, It consulation with ‘the Mistatry of
Immva tbq -

"1 Rallways. with . View . fo.
v siigphp of., thmqlm wmher ﬂl upm
;" for' aovement of the iron ore:

‘SRAVANA 26, 1694 (S4KA) -
w;u_be- headache which fs !nmlend

‘durm t970~7l qnd 1971-72?
. m this statemem is tme '{

. ment propese to bave strict application of
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' sbout § lakhs tonnss.

- 'mines. affected .are - Kasiamgrpndh‘ h’-m{ ‘.

; _(‘)W Ilepl bemg uken by Gmem-=_x

HE | Muﬂs:ma ow sm'rs N 'me. :
INISTRY - OF STEEL AND MINES .
HRI SHAHNAWAZ KHAN) : (&) Governs

“mesis.is aware.of the’ dificulties being. faged . &
1. fyy some- of the iron ore mhmm mlm'-‘

ty in moving the iron orefrom ‘the area for-
export wia Paradip. ' Even though fhe = -

" target. for ‘export throu;k hmdtp:mu E
“lakhs tonnes, the  actual

1345 lakhs tonnes, iewkw a\sh«lartfdl of_v:.v

SHRI RAM s:-mxun ASAD. .-
SINGH: In reply to part (n) of the qms o
tlon the Minister has_ stated that some.of
these miines have. been closed. - Which nre‘( :
those mines and how many of them aré in
Bihar ? - What is the . position of thewark— i
ers in those mines which, are dooed 13 wm .
they be “absorbed clsewlmo a: will thoy

» cuntinue to be unempmd 7

sum snum:s’mz KHAN-; “The .
toul number of workers aﬂb(:ted m I‘ar_:f
varies from 1,800 - to- 2.000.' mmh there .
has been no um-wnle rdtmwhmmt. ‘there
has baan fairly: lbmu-lcale Jay: off, The.
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